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R.A.NO.406/94 in v

O.A.N 0.1278/94

New Belhi, th»is,1iie 24th day of Mardi, 1995

Hen'ble 3hri J.P. 3iaima, M©nber(J)

Uni on of India
through
General Manager,
Northern Railway,
Baroda House,
New^elhi. ^ ... Applicant
3y -Uvocate: Ghri H.K. Gangwani

Vs.

1. int. i-ren Lata Anand,
w/o a riMaharaj Klshan .Anarri ,
Head Typist,Works Brandi,
Bar oi a Hous e ,New Delhi«

2. iiiri Maharaj KishanAnand,
Retired Travelling Ticket Inspector, "
Ra-lway Gtat ion, Delhi. . ... Respondents

By Advocate: Shri B,3. Maine©
ORDER

Union of India has sought review of tile

judgenent passed in O.a. 1278/94 wherein Quarter

No,15-D ,College Lane,Type—I H , allotted to her

husband 3hri Maharaj KishanAnand , who superannuated

on 30.4.93 was directed to be regularised in her

naTie w.e. f, 1,8.93, In the Review application, the

Union of India took a ground that the O.R.M's letter

was not duly considered but in view of the fact

that the Railway Board has directed the D.E.M. to

regularise the said quarter. The D,R,M. cannot

IB is inter pre ta ted the order Issued by the superior

authority. Though the wife, applicant No. i vvas

pr quoted aS Head-Typist only on 30.7.93 after the

superannuation of her husband on 30. 4.93 and as such

was entitled to Type-II quarter. But when the
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Railway Board has directed the regular is ati<ifr"'of

the quarter in its irtierent power in favour of

Applicant No» i has to do nothing but to

comply with that direction. It is because of

this in Para 5 of the O.A. it is specifically

observed '♦without going into the merits of the case

when the Railway Board itself had directed regulari-

zation of the quarter in the nOTe-of the Applicant

Noi, the iJRM has to cQnply with the same,"

2. m find no ground to justify reviewing

the aforesaid judgement. The Review application

is totally devoid of merit and is dismissed.
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